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THE GOVERNMENT OF UNION TERRITORIES
(AMENDMENT) ACT, 1971

No. 83 OF 1971

[30th December, 1971]

An Act further to amend the Goverpment of Union Territories Act,
1963 and also further to amepd the Sixth- Schedule to the
Constitution and the Representation of the People Act, 1950.

- Beit enacted by Parliament inj the Twenty-secbnd Year of the
\ Republic of India as follows:— -

Short 1. (1) This Act may be called the Government of Union Territories

title and  (Amendment) Act, 1971, '

com- |

-mence- - : é )

ment. (2) It shall come into force on su%ch date’, being a date not earlier than
the day appoipted under clause (b) of section 2 of the North-Eastern

Areas (Reorga-pisation) Act, 1971, as the Central Government may, by g1 ot 1971
notification in the Official Gazette] appoint.

Amend- 2. In section 1 of the Government of Unjon Territories Act, 1963 (here- 99071963
me?t °fl inafter referred to as the principal Act), in sub-section (2),—
seciion 1.

(i) before the existing prpviso, the following proviso shall be
inserted, namely:—
«“provided that it shallicome into force in the Union territory

of Mizoram on such date, being a date not earlier than the date

of commencement of thd Government of Union Territories
(Amendment) Act, 1971, bs the Central Government may, by g3 of 1971
notification in the Official Gazette, appoini.”-

(i) in the existing provigo, for the words “Provided that”, the
words “Provided further that] shall be substituted.

Amend- 3. In section 2 of the principalt Act, in sub-section (1), in clause (h),
mentof  for the words “Goa, Daman and Diu, and Pondicherry”, the words “Goa,
section2.  Daman and Diu, Pondicherry and{Mizoram” shall be substituted.

&r[6-2 1972; Vide Notification No. GSR 75(E), dated 15-2-1972 Gazette of India Extraordi-
nary, Part I1, secuon 3(1) P. 229.
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4. Tn section 3 of the principal Acf—

(i) in sub-section (4), for the Words “in the Legislative Assembly Amend-
of every Union territory other tan the Union territory of Goa, :;Z';‘if):’lfs
Daman and Diu”, the words “in lthe Legislative Assembly of the ’
Union territory of Pondicherry” shall be substituted;

(i) in sub-section (5), for thelwords “of any Union territory”,
the words “of the Union territory jof Pondicherry” shall be substi-
tuted, :

(i) in sub-section (6), for the¢ words ¢in the Legislative
Assemblies of the Union territories?’ the words “in the Legislative
Assembly of the Union territory of F ondlcherry” shall be substituted.

5. Sect1on 20 of the principal Act shall be re-numbered as sub-section Amend-
(1) thereof and after sub-section (I) ag so re-numbered the following me:}‘ ‘7_';0
Qub—sectlon shall be inserted, namely:— section 24

“(2) The provisions of article 304 shall, with the necessary modi-
fications, apply in relation to any law passed by the ILegislative
Assembly of a Union territory with lrespect to any of the matters
referred to in that article as they apply in relation to any law passed !

by the Legislature of a State with refpect to those matters.” ' |

6. For section 21 of the principal Act the following section shall be tsi‘;gsﬁu‘
substituted, namely:— ; ‘ new
section
for
section 21.

“21. (1) If any provision of a law made by the Legislative nconsis«
- Assembly of a Union territory is repughant to any provision of a law Eﬁg:g ?:;S
made by Parliament, then, subject tojthe provisions of sub-section ,,.4e by
(2), the law made by Parliament, wlieth’er passed before or after, Parlia-
‘the law made by the Legislative Assembly of the Union territory, meng
shall prevail and the law made by the Legislative Assembly of the and laws

Union territory shall, to the extent of} the repugnancy, be void. ﬁgﬁﬁy

(2) Where a law made by the Legislative Assembly of a Union X:Se b
territory with respect to any of the matters enumberated in the Con- erably:
current List or the State List in the Seventh Schedule to the Con-
stitution contains any provision repugnant to the provisions of an
earlier law made by Parliament with| respect to thiat matter, or
‘where a law made by the Legislative Assembly of a Union territory
with respect to any matter enumerated in the Concurrent List afore-
said is repugnant to the provisions of any earlier law, other than a
law made by Parliament, with respect ta that matter, then, in either
case, the law so made by the Legislative Assembly of the TUnion
territory shall, if it has been reserved for the consideration of the
‘President  and has received his _a'ssent% prévail in that Union ter-
r1tory %

Prov1ded that nothmg in this sub-segtion shall prevent - Parlia- ‘ i’
_ment from enacting at any time any law with respect to the same
matter including a law. adding to, amending, varying or repealing
the law so made by the Legislative Assem}ly of the Union territory.”.
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Substity-

tion of 7. For section 25 of the princips Act the following sectwm qhall he
new substituted, namely:—

sections:

for.

seotion 25,
- Assent t «

Bilfs,n o 7‘3 When a Bill has been paksed by the Leg1slat1ve Assembly

of a Union territory, it shall be presented to the Administrator and
-the Administrator shall declare gither that he assents to the Bill
or that he withholds assent thereffom or that he reserves the Bill
for the consideration of the Presiflent:

- Provided that the Admmlqtrat)r may, as soon as possible after
the presentation of the Bill to him; for assent, return the Bill if it is
not a Money Bill together with{ a message requesting that the
Assembly will reconsider the Bill dr any specified_provisions thereof,
and, ir particular, will consider the desirability of introducing ‘any
such amendments as he may recomnmend in his message and; when.
a Bill is so returned, the Assembly will reconsider the Bill accord-
ingly, and if the Bill is passed again with or without amendment and
presented to the Administrator foriassent, the Administrator shall
declare either that he assents to the Bill or that he reserves the Bill
for the consideration of the President:

Provided further that the Admihistrator shall not assent to, but
shall reserve for the consideration of the President, any Bill which,—

“(a) in the opinion of the A@ministrator Wbuld, if it became
law, so derogate from the powersiof the High Court as to endanger
the position which that Court isf by the Constitution designed to
ﬁll or

. © (b) relates to any of the matc,ers specified in clause (1) of
=i article 31A; or

“his consideration; or

" tion 7 or section 17 or section 34

(c) the President ay, by

(d) relates to matters refers

or in entry 1 or entry 2 of the St

irder, direct to be recsrved for

ed to in sub-section (5) of sec-
or sub-section (6) of section 45
_gte List, in the Seventh Schedule

“to the Constitution:

: Provided also that without preju dlce to the provisions of the
“second proviso, the Administrator shall not assent to, but shall
reserve for the consideration of thejPresident, any Bill which has
been passed by the Legislative Assembly of the Union territory of
Mizoram and which relates to any arda comprised in any autonomous
district in that Union territory undgr the Sixth Schedule to the
Constitution. - ‘
; Explanation—For the purposes of this section and section 25A,
a Bill shall be deemed to be a Money Bill if it contains only provisions
! dealing with all or any of the mattersispecified in sub-section (I) of
section 23 or any matter incidental to any of those matters and, in
either case, there is endorsed thereon the certificate of the Speaker
of the Legislative Assembly sigried by :him that it is a Money Bill,
Bills ~ 25A. When a Bill is reserved by dn Administrator for the con-
reserved sideration of the President, the President shall declare either that

for consi- he assents to the Bill or that he withHolds assent therefrom:
deration.
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Provided that where the Bill is noth Money Bill, the President
may direct the Administrator to returnfthe Bill to the Legislative
Assembly together with such a message fas. is mentioned in the first
proviso to section 25 and, when a Bill if 'so returned, the Assembly

. shall reconsider it accordingly within a period of six months :from
the date of receipt of such mesage andf if it is again passed by the
Assembly with or without amendment,]it shall be presented again
to the Pres1dent for his consideration.”] - ; '

8. To sub- section (2) of section 33 of thé principal Act, the following Amend-

.proviso shall be added, namely:— ment of

2 : : section 33.
‘Provided that the provisions of tliis sub-section shall apply in

relation to the Legislative Assembly of the Union territory of Mizoram
as if for the words “the State of Utfar Pradesh”, the words “the

State of Assam” had been substitutedy.

9. In section 38 of the principal Act,— | mni;

() in clause (a), the words, figures and letter “or with the section 38
Election Commission under sectlon 43A’ shall be added at the end;:

(i1) after clause (b), the tollowmg clayse shall be inserted,
hamely:—

‘(bb) “Election Commission” rn;‘eans the Election Commlssmn
‘appointed by the President under laxticle 324;.

10. After section 43 of the principal Adt, the followmg section.shall insertion
be inserted, namely: — of new
. ' section
. C 434,
“43A. (1) The provisions of sections 39 to 43 (both inclusive) Special
shall not apply to the delimitation of ¢onstituencies for the purpose provision
- of elections to the Legislative Assembl§7 of the Union territory of fordeli-
Mizoram. ’ ) R . mitation of

] ) ) . consti-
(2) The Election- Commission shal§ in the manner herein pro- tuencies of

vided, - distribute the seats assigned t¢ the Legislative Assembly of Mizoram
- the Union territory of Mizoram unden sub-section (2) of section 3 Taegxsla-

"to single member assembly constitueneies and delimit them -on- the Agfemmy
~ basis of the latest census figures having regard to the provisions of

the Constitution and to the following @rovmons —_—

(a) all constituencies -shall, as %far as pract1cab1e be geogra-
phically compact areas; *

(b) in delimiting the constituencies, regard shall be had to
physical features, existing boundaries of administrative' units,
facilities of communication and pu lic convemence

(3) For the purpose of assisting in the performance of its func-
tions under sub-section (2), the Electio Commlssmn shall assomate

with 1tself ‘as associate members— \

(a) all the persons who, having {been elected to the Leglsla-
tive Assembly of the State of Assam from the Lungleh, Aijal East
and Aijal West territorial constituencies, are members of thai
Assembly immediately before the dayiappointed under clause (b)
of section 2 of the North-Eastern A‘{'eas (Reorgamsatlon) Act,

81 of I971. 1971; and i

(b) such three elected members of the D1str1ct Counc11 of
the MIZO District as the Chairman th%reof may nominate:
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~ Provided that none of the associate members shall have a right
- to. vote or sign any decision ¢f the Election Commission.

‘(4) If, owing to death ok resignation, the office of an associate
member falls vacant, it shallibe filled, if practicable, in accorda.nce
with ‘the provisions of sub-section (3).

(5) The Election Commisston shall—

(¢) publish its proposals for the delimitation of constituencies,
together with the dissentig proposals, if any, of any associate
‘member who desires publipation thereof in the Official Gazette
and in such other manner}as the Commission may consider fit,
together with a notice inviting objections and suggestions in
relation {o the proposals and specifying a date on or after which

the proposals will be further considered by it;

"(b) consider all objecti’ns and suggestions which may have
been received by it before ithe date so specified;

(c) after consideration lof objections and suggestions which
may have been received by it before the date so specified, deter-
mine by one or more ordets the delimitation of constituencies
and cause such order or orders to be published in the Official
Gazette; and upoen such publication, the order or orders shall

have the full force of law an{ shall not be called in quéstion in
any court.

(6) The Election Comrmssmnkmay, from time to time, by not1-
fication -in the Official Gazette,— \

(a) correct any printing n{ustake in any order made under
sub-section (5) or any error arising therein from inadvertent
slip or omission; §

(b) where the boundaries o;' name of any territorial division
mentioned in any such order of. orders are or is altered, make
such amendments as appear toiit to be necessary or expedient

. for bringing such order up-to-date.

. (7) Every order made under sub-section (5) and every notifica-
tion issued under sub-section (6) shall be laid as soon as may be
after it is made or issued before the Legislative Assembly of the
Union territory of Mizoram. : ,

'(8) All things done, and all stegs taken, before the commence-
. ment of this Act in the Union territdry of Mizoram with a view to
delimiting the territorial constituencies of that Union territory for
purposes of elections to the Legislative. Assembly of that Union
territory shall, in so far as they are in}conformity with the foregoing
provisions of this section, be deemed: to have been done or taken
under those provisions as if those prpvisions were in force at the

" time such things were done or such gteps were taken.”.

Amend- 11. In section 44 of the principal Act,
ment of . _
section 44. (@) to sub-section (1), the followm further proviso shall be

added, namely:—

“Provided further that in the Umon territory of Mizoram
every decision taken by a Minister or by the Council of Ministers
in relation to any matter concerning any area comprised in any
autonomous district in that Union | territory under the Sixth
Schedule to the Constitution shall bé subject to the concurrence
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substituted, namely:—

Government of Union Territories (Amendment) 531
of the Administrator and; nothing in this sub-section shail
be construed as preventing - the Administrator in case of any
difference of opinion betweefjp him and his Ministers from tak-
ing such action in“respect of\the administration of such area as
he, in his discretion, considery necessary.”;

- (b) after sub-section (1) as'so mended the followmg sub-section

" shall be inserted, namely:—

“(2) In the exercise of his functions, the Administrator of the

Union territory of Mizoram shall have special responsibility for
-the security of the border andifor that purpose he may issue

. such directions and take such imeasures as he may think neces-
sary.”. ‘ ' o

12. For section 54 of the principal Act, the following section shall be

“54. On and from the commentement of this Act in the Union
territory of Mizoram and until other provisions in this behalf are
made by a competent Legislature ¢r other competent authority, the

 administration of justice in those érElas of that Union territory which

are not comprised in any autonomols district under the Sixth Sche-
~dule to the Constitution shall be darried on, so far as may be, in
accordance with the provisions of paragraphs 4 and 5 of that Schedule,
as if those areas were comprised in an autonomous district under
‘that Schedule and the provisions ‘%f the ,said paragraphs were in
force in those areas and for this purpose,—

(i) all powers and functi'onsi"of a District Council under the

© ‘provisions of the said paragraph 4{shall be exercised and discharg--

ed by the Admlmstrator or -any fficer appomted ‘by him in this
behalf;

(i) the said paragraph 5 shal have ef'fect as if references to
the Distriet Council, the Regional {Council and ¢he courts consti-
tuted by the District Council, by 'whatever form of words, had
been omitted’ therefrom and

(iii) references to Governor in| the said paragraphs 4 and 3
‘shall be construed-as references to ghe Administrator.”.

13. On and from the day on which the| Legislative Assembly of the

" Union territory of Mizoram has been duly cohstituted under and in accord-

ance with the prov1s1ons ‘of the pr1nc1pal Act in the Sixth Schedule to

the Constltutlo.n —

(1) for paragraph 128, the followmg‘i aragraph shall be substltut-
ed, namely:—

“19B. Apphcatmn of Acts of Par 1ament and of the Legisla-
ture of the Union territory of Mizor: to autonomous districts
and autonomous regions in the Unio terrltory of Mizoram.—
Notwithstanding anything in this Con titution,—

(a) if any provision of a law made by a District Council
or a Regional -Council in the Union ferritory of Mizoram with
respect to-any matter ‘specified in sub-paragraph(l) of para-
graph 3 of this‘Schedule or if any provision iof:any: regulation

- made by a District Council or:a Regional Couneil in:that Union
territory under paragraph § or pafragt\aph 10 of this Schedule,

%
3

Substitu-
tion of
new
section
for section
54.
Transi-
tional
provisions
for admi-
nistration
of justice
in certain
areas in
the
Union
territory -
of
Mizoram,

Amend-
ment of
Sixth .
Schedule
to the
Constitu-
tional
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. -is repugnant to any provisionjof a law made by the Legisla-

~:ture of the Union territory of Mizoram with respect to that

 fvatter, then, the law or regilation made by. the District

Coundil .or, as:the case may.-bel:the Regional Council, whether

made before or after the law mnade by the. Legislature of the

- - Union territory of Mizoram, shhll, to the extent of repugnancy,
~ be void and the law made by} the Leglslature of the Unisn
;territory of Mizoram shall prevail;

, (b)- the President may -with respect to any Act of Parlia-

- ment, by notification, direct that it shall not apply to an auto-
nomous district or an autonomous region in the Union terri-
tory of Mizoram, or shall apply to such district or region or
ahy part thereof subject to such exceptions or modifications
as'he may specify in the noglﬁcatlon and any such direction
,@v be given so as to have:r retrospectlve effect. ».

- (ii) in paragraph 20, in Part III %)f the table the words “The Mizo
D1str1ct” shall be omitted;

- (i) for paragraph 204, the fOH,Ong paragraphs shall be substi-
tuted namely —

"20A Dissolution of the Mlézo District Council.—(1) Notwith-
standmg anything in this Schedule, the District Council of the
Mlzo District existing immiediptely before the preseribed date
(heremafter referred to as the Mizo District Counoll) shall stand

‘dlssolved and cease to exist. ;

(2) The Adrministrator of the Union terrltory of Mizoram may,
by one or more orders, provide for all or amy of the fo]lowmg
matters, namely:—

(a) the transfer, in whole or in part, o_f the assets, rights’

and liabilities of the Mizo
rights and liabilities under
Union or to any-other aut

(b) the -substitution of

any contract made by it)- to the
hority; =

the Union or any other authority

. for the Mizo District Couficil, or the addition of the Union

or any other authority, as

..to which the Mizo District
(c) the transfer or re

the Mizo District Council

. authority, the terms and g
such employees after such

(d) the continuance of

trict Council and in force
subject to such adaptations

a party to any legal proceedings
Council is a party;
Leraployment of any employees of
'to or by the Umion or any other
onditions of service applicable +to
transfer or re-employment;

any laws, made by the Mizo Dis-
immediately bhefore its dissolution,
and modifications, whether by way

of repeal or amendment, gs the Administrator may make in

" this behalf, until such law

5 are altered, repealed or amended

by a competent Legislatute or other competent authority; -

(e) such incidental, ¢
matters as the Administrat

- Egxplanation.—In this para
: jSt:heduie the -expression “pr
= which the Legislative Assembl
"is. duly constituted under and

of the Government of Union Territories Act, 1963.

onsequential and supplementary
or considers necessary.

craph and in paragraph 20B of this
bseribed date” means the date on
y of the, Union territory of Mizoram
iin accordance with the provisions

t
1

District Council (including the.

20 of 1963,
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20B. Autonomous regions in, the Union territory of Mizorars

- to.be autonomous districts and %\ransitory provisions conseguen’
thereto.—(1) Notwithstanding anwithing in this Schedule,—

(a) every autonomous region existing immediately before
the prescribed date in the Union territory of Mizoram shall,
on and from that date, be an| autonomous district in that
Union territory (hereafter referred to as the corresponding
new district) and the Adminiptrator thereof may, by one or
more orders, direct that such| consequential amendments as
are necessary to give effect o the provisions of this clause
shall be made in paragraph R0 of this Schedule (including
Part III of the table appended to that paragraph) and there-
upon the said paragraph and the said Part IIT shall be deemed
to have been amended accordingly;

(b) every Regional Council of an autonomous region
in the Union territory of Mizoram existing immediately be-
fore the prescribed date (her' after referred to as the existing
Regional Council) shall, on and from that date and until a
Distriet Council is duly constituted for the corresponding new
district, be deemed to be the District Council of that district
(hereafter referred to as thie corresponding new District
Council).

(2) Every member whether klected or nominated of an exist-

ing- Regional Council shall be deemed to have heen elected or, as
the case may be, nominated tof the corresponding new District
Council and shall hold office uniil.a District Council is duly con-’
stituted for the corresponding new district under this Schedule.

(3) Until rules are made u&hdef sub-paragraph (7) of para-

_graph 2 and sub-paragraph (4)iof paragraph 4 of this Schedule
by the corresponding new District Council, the rules made under
the said provisions by the existing Regional Council and in force
immediately before the prescribed date shall have effect in rela-
tion to the corresponding new | District Council subject to such

* adaptations and modifications {as may be made therein by the
Administrator of the Unioun tertitory of Mizoram.

(4) The Administrator of the Union territory of Mizoram

‘may, by one or more orders, prdvide for all or any of the follow-

- ing matters, namely:—

4 Law—~89.

(a) the transfer in whole or in part of the assets, rights
and liabilities of the existing Regional Council (including the

- rights and liabilities under any contract made by it) to the

3

corresponding new District Council;

(b) the substitution of the corresponding new District
Council for the existing Regional Council as a party to the
legal proceedings to which-tﬁe- existing Regional Council is
‘a party; 4

(c¢) the transfer or re-emf}%oyment of any employees of
the existing Regional Council to% or by the corresponding new
District Council, the terms and tonditions of service applica-
ble to such employees after suchytransfer or re-employment;

(d) the continuance of any
Regional Council and in foree

ws made by the existing -
immediately before the
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prescribed date, subject to such adaptations and modifica-
tions, whether by way ofl repeal or amendment, as the Admi-
nistrator may make in th s behalf until such laws are altered,
repealed or amended by .2 competent Legislature or other
competent authority; '

(e) such incidental, | consequential and supplementary
matters as the Administrator considers necessary.

20C. Interpretation.—Suljject to any provision made in this
behalf, the provisions of thig Schedule shall, in their application
to the Union territory of Mizoram, have effect—

(1) as if references fto the Governor and Government of
the State were referencds to the Administrator of the Union
territory appointed under article 239, references to State
(except in the expressign “Government of the State”) were
references to the Union|territory of Mizoram and references
to the State Legislatur¢ were references to the Legislative
Assembly of the Unionf territory of Mizoram;

(2) as if—

(@) in sub-paragraph (5) of paragraph 4, the provi-
sion for consultation with the Government of the State
concerned had beep omitted;

(b) in sub-parggraph (2) of paragraph 6, for the
words “to which the executive power of the State ex-
tends”, the words “with respect to which the Legislative
Assembly of the Uhion- territory of Mizoram has power
to make laws” had fbeen substituted; '

(c) in paragral}ah 13, the words and figures ‘“under
article 202” had been omitted.’.

Amend. 14: On and from the day on which the Legislative Assembly of the
mentof  Union territory of Mizoram has been duly constituted under and in accord-
Act 43 .ance with the provisions of the pringipal Act, in section 27A of the Repre-
of 1950.  sentation of the People Act, 1950—}

- (i) in sub-section (4), for jthe words “The electoral college for
the Union territory of Pondichdrry”, the words “The electoral college
for each of the Union territori¢s of Pondicherry and Mizoram” shall
.be substituted;

(#) in sub-section (b), for :;the words “to each of the Union terri-
tories of Mizoram and Arunachal Pradesh”, the words “to the Union
territory of Arunachal Pradesh” shall be substituted.

Elections’ 15. As soon as may be after the commencement of this Act, elections
to the shall be held in the Union territory of Mizoram in accordance with the
f{egma' provisions of the principal Act as ainended by this Act for constituting a
ive ) )

Assemnbly Legislative Assembly for that Unioy territory and every endeavour shall
of be made to hold such elections within a period of four months of such
Mizoram. Comirniencement, . :




